
CENTRAL AOniNlSTRATlve TRIBUNAL
PRINCIPAL BCNCH, NCy UCLHI

CP 251/94 IN
OA 2bm92

Naw Dalhi, Thia th# 10th Day of Octobar 1994

Miw^bla Shri_3uatica 3 C Wathur», Chajjaaw

Hen*bla Shri T>ThirowaCTQada«> RffbarlAl

Shri Raa Khilarl aged about 29 yaara
a/e of Shri GiXli Ram
r/o 101, Railway Colony,
naharajpur, Gwalior * 274020
working as Ronthly rated casual labour helper
punp Operator at the Director, IRCARTACH
naharajpur, Gwalior.

••Applicant

By Shri H P Chakraborty, Advocate

ar
Varaus

1. Shri A K Banarjaa
General Ranagar, Central Railway
Boabay VT.

2. Shri Vinod Kumar Hggrual
Divisional Railway Onager
Central Railway
Dhanai

3* nr. Btijandra Singh Kuahwaha,
Director, Indian Railway Centra for
Advanced naintenanca Technology(IRCAnTCCH)
naharajpur, Gwalior 274020
now, Diviaional Railway Hanagar
Northern Eaatarn Railway, Sonpur.

^ 4, Shri Oaahphilip,
Director, Indian Railway Centra for
Advanced naintenanca Taohnelogy(IRCAnTCCH),
najarajpur, Gwalior ' 274020; and

5, Shri na0oj Kumar Pandey
Senior Diviaional Paraonnal Officer
Central Railway,
3hansi.

• • vReap ondenta,

£ R_0 Ri.Oral)

Hon'bla Shri Juatioa S C nathur. Chairman

1, The applicant through thia Contempt Petition

aaaka enforcement of the directions contained in

thia Tribunal judgement and order dated 16.3.93.
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2. In his orginal application tha griavanoa of tha

applicant was that ha was engagad as a daily labourer

and he had baan disengaged while two persona junior

to hiis had bean retained* The Tribunal dispoaed of

the original application by Judgamant and ardor

dated 16*3*93* By this order it was directed that

the applicant shall not be disengaged as casual

labourer by tha reapondants so long as they need

the sarvicas of a casual labourer and shall ba

engaged in prefarenca to any outsider or any parson

junior to him* After disposal of tha original

application the applicants services were dispanssd
W

with by order dated 27*4*93. The applicant felt

aggrieved and filed CCP 387/93 on the plea that

disengagement of the applicant was in violation

of this Tribunal judgement and order dated 16.3.93*

3* In the aforesaid contempt application a counter

affidavit was filed on behalf of the administration

in which the charge ef disobedience was denied

and it was asserted that no casual labourer had

bean retained in service* No rejoinder affidavity
K.

was filed en behalf of the applicant and tha

proceedings were dropped by order dated 30*11*93*

The applicant alleges that he was not given opportunity

to file rejoinder affidavit and his case was disposed

ef on the date the counter affidvait was filed*

It is for this reason that the applicant has filed

the present application on 29.7*94*

4* Leaving aside the dispute pertaining to

filing of rejoinder affidavit it is not disputed

by the learned counsel for the applicant that the

contempt was committed on 27*4*93* The contempt
f

proceedings before this Tribunal are governed by

the provisions of the Contempt ef Courto Act 1971*

Section 20 of the said Act states that no court
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•hall inltiata any proc«®din9« for cont»«pt, either

on its own motion or otherwise, after the expiry,

of a period of year, from the the date by which

the contempt is alleged to have been committed*

The present application ^aa filad after the

expiry af one year from 27*4.93. Therefore the

present application is berried by time ' prescribed

under section 20 of the Contempt of Courts Act 1971*

The learned counsel for the applicant submitted that

the applicant ia merely meaking enforcement of the

judgement of this Tribunal* The judgement ef the

Tribunal in the present proceedings can be anfoteed

only by issue of contempt notioo* Since it ia not
/contempt

possible to iaaui^notiee at this late stage it ia

futile to issue any notice to the respondents*

5* In view of the above, the application ia

rejectad* There ia no order as to ooata*

f.'d '3^'
(P.T.THlRUVENGAOAn)
nember(A)
10-10-94

LCP

(S.C.PIATHUR)
Chairman
10-10-94


